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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 8" September, 2016.

L.A. BILL NO. 11 OF 2016.

A BILL FURTHER TO AMEND ACHARYA N.G. RANGA
AGRICULTURAL UNIVERSITYACT, 1963.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Sixty-Seventh Year of the Republic of India as follows:-

1. (1) This Act may be called Acharya N.GRanga Agricultural University Short title and
(Amendment) Act, 2016. commencement.

(2) It shall be deemed to have come into force with effect from the 2™

July, 2016.

2. In Acharya N.G.Ranga Agricultural University Act, 1963, (herein after Substitution of long
referred to as the principal Act), for the long title, the following shall be title, Act No. 24 of
substituted, namely:- 1963.

“AnAct to provide for the establishment and incorporation of a teaching
and affiliating university in Agricultural Sciences in the State of Andhra
Pradesh and for the matters connected therewith or inciden?al
thereto.” i
3. In section 2 of the principal Act,- Amendment of
section 2.
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(1) after clause (a), the following clause shall be inserted, namely:-

‘(aa)‘affiliated college/educational institution’ means a college/
educational institution affiliated to the university providing courses of
study qualifying students for admission to university examinations in
accordance with the Regulations;

(2) after clause (e), the following clause shall be inserted, namely:-

“(ea) ‘college’ means a college established and maintained by, or
affiliated to, or recognized by the University.”.

(3) after clause (g), the following clause shall be inserted, namely;-

“(ga) ‘institution’ means an institution offering academic programmes
or research in Agricultural Sciences, Agricultural Engineering &
Technology and Home Science or any other course as may be
prescribed by the authorities as defined in the Act and includes a
Polytechnic.”.

(4) after clause (h), the following clause shall be inserted namely:-

“(ha) ‘polytechnic’ means a polytechnic offering courses under
Agricultural Sciences, Seed Technology, Agricultural Engineering &
Technology and Home Science or any other course as may be
prescribed by the authorities, as defined in the Act;

(5) after clause (i), the following clause shall be inserted, namely,-

(ia) ‘recognized college or recognized institution’ means a college or
institution as the case may be recognized by the University under the
conditions prescribed.”.

Amendment of 4. In section 3 of the Principal Act, after sub-section (1), the following shall
section 3. be inserted, namely:-

“(1A) the University shall be a teaching, research,extension
and affiliating University.”.

Amendment of 5. In section 4 of the principal Act, after the words “Agriculture and

section 4. Agricultural Production”, the words “and to streamline the Agriculture
Education affiliate, recognize the College imparting Agricultural Sciences,
Agricultural Engineering & Technology and Home Science Education”
shall be added at the end.

Amendment of 6. In section 6 of the principal Act,-
section 6. (1) after clause (a), the following clause shall be inserted, namely: -

“(aa) to affiliate or recognise Colleges of Agriculture, Agricultural
Engineering, Food Science & Technology and Home Science or
Polytechnics and to withdraw such affiliation or recognition in the
manner as may be prescribed.”.

(2) after clause (c), the following clauses shall be inserted, namely: -

“(ca) to institute courses of study and to hold examinations for, and to
confer diplomas to the Private Polytechnics in Agriculture, Seed
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Technology, Agriculture Engineering, Food Science & Technology. and

Home Science or any other course as may be prescribed by the
authorities, affiliated by the University;

“(cb) to institute courses of study and to hold examination for, and to
confer Post Graduate/ Under Graduate degree to the Private Colleges

in Agriculture, Agricultural Engineering, Food Science & Technology
and Home Science or any other course as may be prescribed by the
authorities, affiliated by the University.”.

7. In section 8 of the principal Act, in sub-section (1), after the words
“maintained”, the words “or affiliated or recognised” shall be inserted.

8. In section 20 of the principal Act, in sub-section (1), after clause (i), the
following clause shall be added, namely,-

“(j) to affiliate or recognise colleges/educational Institutions of
Agriculture, Agricultural Engineering, Food Science & Technology and
Home Science or any other course as may be prescribed by the
authorities, including conditional affiliation or recognition of the colleges
or educational institutions and to withdraw such affiliation or recognition
on the recommendation of the Academic Council.”.

9. In section 22 of the principal Act, in sub-section (2), in clause (b), after
sub-clause (ii), the following sub-clause shall be added, namely, -

“(iii) for the grant of affiliation or recognition or withdrawal of such
affiliation or recognition of colleges/education institutions.”.

10. In section 40 of the principal Act, after sub-section (5), the following shall
be added, namely,-

“(6) affiliation or recognition including conditional affiliation or recognition
of colleges and polytechnics and withdrawal of such affiliation and for

all other matters necessary for carrying out all or any of the purposes
of the Act.”.

11. Acharya N.G.Ranga Agricultural University (Amendment) Ordinance, 2016
is hereby repealed.

Amendment of
section 8.

Amendment of
section 20.

Amendment of
section 22.

Amendment of
section 40.

Repeal of Ordinance
No. 1 of 2016.
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STATEMENT OF OBJECTS AND REASONS

The proposal is relates to amend Acharya N.G. Ranga Agricultural University Act, 1963. At
Present, the educational institutions i.e., Colleges / Polytechnics in Agricultural Sciences sector are
not adequate, given the acute dearth of skilled man power that is need for the targeted developments
in the above said sectors in the State. It has been observed that several aspiring candidates are
pursuing Agricultural Education in Other States due to shortage of Colleges and seats in Andhra
Pradesh. In Order to meet the manpower requirement of the said sectors, it is essential to establish
new institutions in the State of Andhra Pradesh. But, the financial situation of the State of Andhra
Pradesh does not facilitate to permit the Government to start new colleges in Government sector.
Considering the above position, it is necessary to amend Acharya N.G. Ranga Agricultural University
Act, 1963 (Act No. 24 of 1963) to incorporate certain provisions for grant of affiliation/recognistion of
Agricultural Colleges and Polytechnic Colleges in private sector, since presently, Acharya N.G. Ranga
Agricultural University is not conferred with the power of affiliation of any Private Colleges { Polytech-
nics in Agricultural Sciences.

In order to spread agricultural education more effectively by encouraging establishment of
polytechnics / colleges in the private sector in the fields of Agricultural Sciences and to enhance
equitable access to quality education to all segments of society, it has been felt necessary to confer
the power of affiliation to the University to accord affiliation / recognition to the colleges that impart
agricultural education as per the norms and standards set by the University and to withdraw such
affiliation or recognition granted to the colleges or institutions that do not meet the aims and objectives
of imparting agricultural education, by suitably amending the provisions of the Act.

Accordingly, it has been decided to amend the Acharya N.G. Ranga Agricultural University Act,
1963, (Act No. 24 of 1963), suitably. It has therefore become necessary to amend the said Act.

As the Legislature was not then in session, having been prorogued, and it has been decided to
give effect to the above decision immediately, Acharya N.G. Ranga Agricultural University (Amend-
ment) Ordinance, 2016 (A.P. Ordinance No. 1 of 2016) was promulgated by the Governor on the
2 July, 2016.

The Bills seeks to replace the said Ordinance and to give effect to the above decisions.

PRATHIPATI PULLA RAO,
Minister for Agriculture, Agri-Processing,
Marketing & Warehousing,
Animal Husbandry, Dairy Development and Fisheries.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT
OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

Acharya N.G. Ranga Agricultural University (Amendment) Bill, 2016, after it is passed by the
Legislature of the State may be submitted to the Governor for his assent under article 200 of the
Constitution of India.

PRATHIPATI PULLA RAO,
Minister for Agriculture, Agri-Processing,
Marketing & Warehousing,
Animal Husbandry, Dairy Development and Fisheries.

K.SATYANARAYANA RAO,
Secretary to State Legislature (i/c).
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